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G.Zam Sadguna Raj .. Applicant.
Ve

1. The Gemperal Manager,
(Rap. Union of India),
SC Rly, Rail Nilayam,
1rd Eleer, Sec'bad=T71.

2. The Divl. Rly. Manager,

SE Rly, Divisisnel Uffige,
Gurtakal. .. Reswpondents,

Ceunge) feor the applicant : Mr.S.Ramakrishea Rae

Counsel for the respondents Mr.K.,Biva Reddy, SC for Rlys.
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THE HON'BLE SHRI R.RANGARAJAN : MEMBER (aDMN.)

THE HON'BRLE SHRI B.5.JAI FARAMESHWAR : MEMBER (JUDL.}
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CRDER

OR2ZL ORDER (FER HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN,))

Hegrd Mr.S.Ramakrishna Rae, learned counsel fer
the ap®mlicart. Nene for the respondents,
2. Notice hefere admissien was issued in this 0A
on 8-1-29, But noe reply has been filed. This OA came up
for cenpaideratien on 5-2-99:}he respondents ceunsel wzas net
present, Even till te-day ne reply has been filed.
3. The asplicant in thiz OA submites that he was
iritially encaged as Casual Labkeur im Electrical Depgartment
frem varieus dates fromi®-9-81 te 10-4-82 and then fram
21-11-84 te 15-1=85 by the Divisienal Electrieal Engipeer
(Cer), Guntzkal after he undsrwent the medical test.
4, The awplicant filed 0A,2%/95 which was enclesed

a® Annexure-VI te the 0A, Im that OA certain abservati@mslgsc

-made aaﬁ’giving likerty te the apslicant te preduce his casual

labour service rards te the cencerned autherities and ask

fer entry 8f his ﬁame iz the zpmrepriste live regigter and
claim fer any furthar relief fer engagement otc. It 1s stated
that the awplicant in pursuance ef the directisn’pé'had
aubmitted the casual labeur service card and he wWas rewlied

by the impuened letter Ne.G/P.407/VII/FER. dated 12-5-28
(Anpexure-I) that during the seried frem 19-948l te 10-4=82

he was under the centrel of Permanent Way Inspecter (Censtruction)
Seuthern Railway/Dharmavaram and hepee he has te register his
pame with the autherities ef Seuthern Railway Censtructioen
erganlsatien fer inclusien of his name in the live register and
Further he was informed that his ergagement in

for engzg=ment.

t+he Electricazl Depasrtment frem 21=11-84 te 15-1-85 dees pot have

the awerreval of cempetent autherity fer consideration in Guntakal

DHvision.
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5. This OA is filed te set sside the impugned erder
Ne.G/P.407/VII/FLR gdated 19-6-38 (Annexure-I) whereby his claim
foer restering hisg name on the live reeister wgs rejected and
for a agenseguential directien te the rmsmendents te restere
his pame in the live register spd alse te re-engage him as
Casuzl Larsur with all censequential berefits.

6. The applicant hase filed service certificate dated
21-7-%8 signed by the Eleetrical Fereman (Constructien)
(Appexure=IV)., It is gtated that iz thel certificete that the
apelicant had werked gs ELR Khalasi frem 21-11-84 te 15-1-85

an@ thereafter he was stoppmd fer wart eof sapctien. It is alseo

(] 1

< v
atated that the name of the applicant was ht. in Live

Register in that effice andéd the particulars furnished in the

ELR Reglster is geniune and cerrect.

7. Theuah the impugned eorder states thet his engagement
in the Electrical Demartment canpet ke censidered as ke gid net
have appreval eof tﬁe Cemegetent authority)”&%t i€ not under-stoeod
hew his name wWas iﬁcluéed in the live register. Havirg included
his pame in the live register te reject his casgz;; the grsund
that his engagement as ELR Khalasi in the Eléctrical Department
is irregularlﬁééﬁcann@t be accepted, Hence, it has te ke held
that he was engaged in the Electrical Department during the
peried frem 21-11-84 teo 15~1-85 after ebtaining preper

appreval and because of that only his name haétbeen enternad

in the live register as stoted in the service certificate

enclesed as Apnexure-~IV.
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8. In view of the gkeve, R-2 sheuld check the
Live Register s ipdicated in the Service eertificate
enclesed as Anpexure-I1V and if the name of the applicant
is feund In the Live Register hi@ cesee sheuld b= céﬁgiﬁzie&
as an ex~cgSual labeur whese name is in the live register
fer further engasgement and ether censequeptial beﬁefits
accoerdingly.

e Time fer cempliance is 2 merths frem the date

ef receipt of & copy of this erder.

10. The CA lg erdered accerdirnely. Ne cests.

fo s

5 FARAMESHWAR) : (R. RAFGARAJAN)

MEMBER(JUDL.) MEMBEER (ADMN, }
)=

Dated : The 17th Feh., 1299, ﬁ”ﬂgﬁ l
{Dictated In the Open Court) Lk
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